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ORDER DT, 20.7.2001.

’ neard shri p,F.Dhalsamantleamed
counsel for the applicant and My, A, RoUtray,
learned Additicnal standing Counscl for the
rRespondents and have peruswdt the records.
ror the purpsse of considering this OA it is
not necessary to go into too many facts Of this
case.In this 0A, the applicant has prayed for a
direction to the Respondents to finalise the
sel ection process for the post of EDMC, I‘a:aéut
30 \-,:-it‘hin a stipulated time, respondents have filed
counter in Tebruary,1927.In the counter it has

- been menticned in para 7 that oecause of certain

unavaoidanle reason selection in the post of EDMC,

Taraput BO could not be finalised iand the
&‘x@m . | concemed spIiP has been di rected to finalise ‘t/he

selection as early as pOssiole taking into

consideration the orders of the frinbunal in

.C:A No. 245/9%.In view oOf this,we dispose of

this OA with a direction to Res.No, 3 that in case
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the selection for the post of EDMC, -a:awt 30

has not vet Deen finalised then the camg' AOuld

1as Y

be finalised within a period © K f’30‘ VS f:om the-
e ~

Aate of receipt of a copy.0f this cre

.

with the above orservations and ‘

directions the 0OA is disposed of,No costs.
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